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Hon Mr.Jdustice U.C.Srivastava, Y.C.

Hon,Mr. K, Obayya, A M,

. 4

'(89 Hon,Mr, Just ice U.ﬁ.3rivé8tava,V.F.)
The applicant was appéiﬂf@d by Loco Forémgﬁ, fgrthern

Railuay, on 1/1/179 as a casual labourer., His services uere

terminated on 4/9/81. Agalnst thlS tarminaulon, he has filed

appllcatlon in the month of November, 1990 stating that

he has been compelled to File thls application as -he has

been maklng :epreSentatlon one after the other bot no

reply has been given, In viey of the fact that the

appllcant has worked - For several days, he has acquired a

t emporary atatus and 25 guch his services shobld not have

.Heeh tefminated in ihig?mapngr. One Shri Mata Prasad;

who is junibf to - him, Qas CQNSidéred for regularisation,

uhereas the applicant's name was not considered for

regul arisation,

2. - According to the respondents, Loco Shed Foreman
has no authority to appoint a casual labourer and the

applicant did not work under the loco foreman, The applican

was an emplqyee in Railyay and secured a pass Fraudulently.
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A fraud yas pléyed against the Failuay Administration and

2000 persons jot their pase fraudulently Sometimes backs

When this fraud yaes noticad through v1gllence, enquiry was
Vs

[ters and 2000 persons yere ideft if Mfied

who have got their paes

held by the Head {uar

fra 1
udulently in Various sybordinatg
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. They were discharged from service  on 4/10/81.

It yas denied that the said Shri M@ Prasad was :

junior to the applicant. Rccordlng to the respondents 0

the applibant has also not completed 240 days of
ontlnuous service durlng any of the preceding Calendar

years i.e. 1979, 1980 0% 1981,

3, ACpording to the applicant, he has worked for
more than 240 days in ane .particulér year which was
not to be counteﬂfcn the basis af Calgndar year, . He

has worked for more than;240 days and gven a fter comgleting
4 montHS"éeruicé hEuBEQUirQS a temporary status and
he cannat be’ termlnatec in thlS ‘manner, He was given

appolntmenu and he joined the servlce.

4. ,'If anybody has committed a Fraud,-fhe épblicant is
not responsible for the s ame and the appllcant cannat be
throun cut af the service in thas manngr. In w1eu of the
fact that the applicaﬁt waS not associated with any

enquiry, the resgond&ﬂto are dlracted to con31der the .

»,Clalm of the appllrant for. renappolntment as cauual

_Q‘ - -labour. In case any jlunior person. to the applicant is

retalnad and regularlsed the casg 0? the appllﬂaﬁt
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ahovy terms,A No order as to the costs

nemdds G . L‘/-
_ ) o ,Vibe-Chairman;

Dated:

22nd February, 7993,Lucknoy,
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